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not been ablse tb make payment of arrears. In
rémly, the learned counsel for the applicant
rightly relled upon Rule 83 of Recelipl & Payment
Rules under which the pay and allowances due Lo the
emplovee 1n reapect of fhe o;d post which could nét
he drawn al the time of transfer, may b drawis by
the Drawing & Disbursing DFficer who 1% responsible
Lo  draw and disburse emoluments of the Govel nment
servant  against the new Ppos . It is btiue Lhat due
and  drewn statement s required to be prepared and
cent Lo the old department for verification of the
clalm. Put it is eqgually true that it is foir the
ﬁepa:tménh in which the applicant is working al
nresént to first prepare due and dirawn  statement

te Lhe emplovee s old office for

v

ang send b
verification of the clalm.

&, veeping the above in viewg‘we allow this OA& a&nd
direct Lhe respondents Lo prepare the due and diawn
statbtement  in respect of Lhe arrears For the period
for_ which the applicant had worked in tie
irrigation & Flood Control Depar tnent and send 1L
Lo them for verification of applicant z wlaim wnd
thereafter on the basis of the verification releass

pavment Lo Lhe appllcant.

S We are also told by the learned counsel for the
applicant Lhat he has not heen paid his salary for

the months of Decemper, 1898 and Janhuary, 1999,

\ ;\,'\4 W'///
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